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About the University

Maharashtra National Law University, Nagpur (MNLU, Nagpur) was established by the
Government of Maharashtra by way of enactment known as the Maharashtra National Law
University Act (Maharashtra Act No. VI of 2014). Hon’ble Shri Justice Bhushan R. Gavai,
Judge, Supreme Court of India, is the Chancellor of the University. It is a residential
University engaged in teaching and promoting research in law and allied disciplines. The
University is making all possible efforts to bring up state-of-the-art facilities. The
University has a competent team of faculty members and staff, who are qualified,
experienced, committed, and full of zeal to create an institution of excellence in legal
education in the country.

The University has been recognised by the University Grants Commission (UGC), it
received necessary affiliation from the Bar Council of India (BCI), and it is also a member
of Association of Indian Universities (AlU). The objectives of the University are manifold:
to advance and disseminate learning and knowledge of law, legal processes and their role
in national development; to serve society in the field of law by developing skills in regard
to advocacy, legal services, legislation, law reforms and the likes; to promote legal
knowledge and to make law and legal processes efficient instruments of social justice and
development; to promote traditional, cultural, legal and ethical values with a view to
promote and foster the rule of law and the objectives enshrined in the Constitution of
India; and to liaison with institutions of higher learning and research in India and abroad.

At present, the University is offering three Undergraduate Degree Courses and a One-Year
Postgraduate Degree Course in Corporate and Commercial Laws; Intellectual Property
Law and Policy; Constitutional Laws; Personal Laws; Energy and Telecommunication
Laws; and Criminal Law and Forensic Sciences, in addition to the Ph.D. Programme. The
University has also expanded its horizon with varied field of knowledge by collaborating
with various institute of excellence from diverse disciplines and introducing novel course
such as B.A.LL.B.(Hons. in Adjudication and Justicing) Five-Year Degree Course, which
is designed to disseminate quality justice education among the students and extend support
to the justice administration system in the country.



About the Course

The University is determined towards its commitment for continuous
development in the field of legal and justice education with its
competent and professional team of students, faculty members,
administration, and collaborations. However, the University also
recognises that there are individuals who could not complete their
higher education in Law as first preference or first degree, due to
various reasons. Therefore, the University is offering a Non-
Residential One-Year LL.M. (Postgraduate) Degree Course for
Executives with multidisciplinary approach towards laws and other
disciplines of knowledge for the executives. It is an attempt to spread
out the quality legal education to those who could not obtain or
continue with their higher education in Law owing to personal,
financial, and/or professional commitments.

Eligibility

» Three (3) years or five (5) years Bachelor’s Degree in Law (LL.B.)
or an equivalent degree with a minimum of Fifty (50) percent marks
or its equivalent grade from a recognised University/Institution of
higher education in case of candidates belonging to
General/OBC/PWD categories and Forty-Five (45) percent marks
or its equivalent grade from a recognised University/Institution of

higher education in case of candidates belonging to SC/ST
categories.

* No Upper age Limit.

Admission Process

Eligible Candidate will be admitted to the course as per the merit list

of Entrance Test conducted by the University.

Duration of the Course

» The Course is offered for a period of an Academic Year from
October 2023 to September 2024.

Mode of Conduct

* Classes will be conducted in hybrid mode (online and physical).
 Classes will be conducted only on Saturdays, Sundays, or Evening
on Weekdays.




Total Number of Seats

The total number of seats are 60. However, the University reserves the right to alter the
number of seats for the course in the given Academic Year without prior notice.

Reservation Policy

The reservation policy of the University followed for the existing offered Courses will be
applicable to the Course. The total intake and reservation matrix is as following:

Category % | No of Seats

Scheduled Castes of Maharashtra 13 8
Scheduled Tribes of Maharashtra 07 04
De-notified Tribes (A) of Maharashtra 03 02
Nomadic Tribes (B) of Maharashtra 2.5 02
Nomadic Tribes (C) of Maharashtra 25 02
Nomadic Tribes (D) of Maharashtra 02 01
Special Backward Class of Maharashtra 02 01
Other Backward Classes (OBC) of Maharashtra 19 11
Economically Weaker Sections (EWS) of Maharashtra 10 06
Unreserved Seats -- 23

Total Seats 60

Note 1: The above table is being prepared based on the Section 39(3) of the Maharashtra
National Law University Act 2014; Section 4(2) of the Maharashtra State Public
Services (Reservation for Scheduled Castes, Scheduled Tribes, De-notified Tribes
(Vimukta Jatis), Page 11 of 11 Nomadic Tribes, Special Backward Class and Other
Backward Classes,) Act 2001; and Economically Weaker Sections (EWS).

Note 2: The University reserves 5% of its intake towards Specially Abled Person (SAP) - (with
benchmark disabilities).
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Course Structure

The Course is of Twenty-Four (24) Credits comprising of: Four (4) Mandatory Papers of
three (3) credits each, and Six (6) Elective Papers of two (2) credits each. The students
would be allowed to choose three 3 subjects in each semester out of the offered list of

electives.
Semester-| Semester-11
Course Code and Name Credits Course Code and Name Credits
EPGL.1 Research Methods and Legal Writing 3 | EPG2.1 Comparative Public Law 3
EPG1.2 Law and Justice in a Globalising World] 3 | EPG2.2 Elective-1V 2
EPG1.3 Elective-I 2 EPG2.3 Elective-V 2
EPGL1.4 Elective-Il 2 | EPG2.4 Elective-VI 2
EPGL.5 Elective-IlI 2 | EPG2.5 Dissertation 3
Sr. No.| Elective Subjects for Semester-1 (EPG1.3-1.5) Elective Subjects for Semester-11 (EPG2.2-2.4)

1 Administrative Law Banking Laws

2 Corporate Governance Constitution of India and Affirmative Actions

3 Constitutionalism: Pluralism & Federalism Competition Law

4 Corporate Insolvency and Bankruptcy Laws Cyber Laws

5 Gender and Law Human Rights

6 Independence of Judiciary and Changing Contours | Intellectual Property Rights in Cyberspace

7 Intellectual Property Law and Policy Law of Inheritance and Succession

8 Law of Marriage and Separation Media and Law

9 Penology and Correctional Administration Victimology and Restorative Justice

10 Maritime Laws Service Laws

11 Medical Laws and Ethics Securities and Investment Laws

12 Criminology Forensic Science and Law

13 Taxation Law Infrastructure Laws

Note: The University reserves the right to add, remove, or alter the scheme and

structure of Electives depending on availability of Resource Persons, interest of
applicants and other factors for the efficient conduct of the Course. The
examination scheme, evaluation scheme, and attendance requirements would be
governed as per the Examination Regulations of the University.




Benefits of the Course

 Helpful for preparation of competitive
examinations.

* Executive postgraduate degree can be
considered for internal growth by respective
organisation.

* Executive postgraduate degree holders are
eligible for NET/SET examination as of now.

* Lectures by experts, practitioners, judges,
academicians, and professionals.

* Specialised training in functioning of Law,
Compliances, Practices, and Procedure.

* Multidisciplinary Exposure to various laws in
contemporary legal discourse.



Fee Structure
Application Fee (Non-Refundable): Rs.2,000/- (Two Thousand Rupees Only).

Course Fee: Rs.1,51,000/- (One Lakh Fifty-One Thousand Rupees Only).
The Course fee is inclusive of admission fee, tuition fees, and library. It does not
include lodging and boarding charges.

Refund Policy: If the candidate opt to cancel the admission and communicate the
same to the University within Ten (10) days from the date of admission, full refund of
fee after deducting administrative charges shall be made. However, no refund shall be
made after the given period of Ten (10) days.

Important Dates

Admission Notification October 10, 2023
Opening of Application October 11, 2023
Last Date for Application October 31, 2023
Entrance Test November 5, 2023
Declaration of Result November 9, 2023

Registration Link: https://forms.office.com/r/P1cm3z1p3B




For More Details Contact

Dr. Sumit Bamhore
Assistant Professor of Law
Course Co-Ordinator
l[Imexecutive@nlunagpur.ac.in
0712-2812631, 8956645374

Maharashtra National Law University, Nagpur
Waranga, PO: Dongargaon (Butibori)
Nagpur-441108, Maharashtra, India
0712-2812605, +91 9112032233
www.nlunagpur.ac.in
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